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Committee to examine
[Mr. Chairman]

House agrees, adjourn now and meet at 2.30
p-m. today and the Prime Minister may
commence his reply at 4 O'clock.

SOME HON. MEMBERS: Thank you
very much.

SHRI MIRZA IRSHADBAIG: 1
personally thankful to the Chair.

MR. CHAIRMAN: Now, the House
adjourns to "meet again at 2.30 .M. today.

am

The House then adjourned for lunch at
forty-one minutes past one of the clock.

The House reassembled after lunch at thirty-
four minutes past two of the clock, The Vice-
Chairman (Shri Jagesh Desai) in the Chair.

RESOLUTION RE: CONSTITUTING
A COMMITTEE TO EXAMINE THE
QUESTION OF TELECAST OF PARLI-
AMENT PROCEEDINGS
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THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): This will go up to 4.00
O'clock. If you are all interested that the
Minister should intervene, then I think
the discussion should finish at 3.45. It can
be done if the House so wishes.

DR. BAPU KALDATE: No problem.
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"This is for the first time that the
TV cameras have been allowed in the
House. Though the House of Lords
has permitted them in 1985, the House
of Commons has allowed the TV cam-
era on an experimental basis for a
period of one year. The House Com-
mittee has laid down the list of do's
and don'ts for the TV producer."
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"Televising of proceedings is done
under fairly strictly controlled conditions
and no indecorous behaviour, commotion
or gimmicks are allowed to be covered by
the camera. The House has absolute control
over recordings through the Chair and
camera can focus only on the Chair and the
members rtcognised by it. Some members
felt this deprived the parliamentary
proceedings of the drama that makes it
exciting and should be available to the
public. Others were more conservative and
thought there should be no further
liberalisation.

Television by the very nature of Par-
liamentary debate...

This is very important for the Oppositon.

...helped the Opposition more than the
Government. About 15 or 16 people every
day hitting hard at the Government for one
hour during question time did have its
effect and people might develop a vague
notion that something was wrong with the
Government. This had to be balanced
against the fact that wunlike in the
newspapers, the television excerpts used by
the TV newscasters had to balance the
questioner with the Government Minister
who was answering the questions. The
Government did get its side presented
fairly.

On the question of whether opportuni-
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ty to be televised had -changed .the
conduct of the members for the better
or for the worse, opinion was divided.
Some felt that members had become
more conscious of television cameras
and this affected not only their dress
but their behaviour too.

That is good.

Members tended to grandstand and
modified their approach for effect and
away from real problems and issues.
There was a tendency to speak to con-
stituents and not to the House. Sec-
ondly, television had not improved the
quality of the speeches in Parliament.
However, television is regarded as a
great education for the people and the
country even though Parliament as
such has lost some of its prestige.
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SHRI S. VIDUTHALAI VIRUMBI
(Tamil Nadu) : Only one minute, Sir
...(Interruptions)... Sir, | just want only
one minute ...{Interruptions)...

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI) : No. Mr. Malaviya has to
speak now.

SHRI S. VIDUTHALAI VIRUMBI :
Mr. Vice-Chairman, Sir, you just hear
me. If you allow me, I will speak; other-
wise not... {Interruptions)...

SHRIMATI JAYANTHI NATARA-
JAN (Tamil Nadu): Sir, allow Tamil
Nadu to say something.

SHRI V. NARAYANASAMY (Pon-
dicherry) : Sir, kindly allow him.
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SHRI S. VIDUTHALAI VIRUMBI :
Sir, if you allow me, I will speak.

I will take only one minute ...{Interrup-
tions)...

SHRIMATI JAYANTHI NATARA-
JAN : Sir, he wants to say something.

Kindly allow him ...{Interruptions)...
SHRI V. NARAYANASAMY : Sir, it
seems he wants to say something.

So, kindly allow him ..(Interrup-
tions)...

SHRIMATI JAYANTHI NATARA-
JAN: Sir, why are you shutting out the
voice of Tamil Nadu? ...(Interruptions)...

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI): There is no question
of shutting out anybody. It is a question
of first come, first served.

SHRI V. NARAYANASAMY: He
wants just only one minute, Sir. You can
just give him a minute.

THE VICE-CHAIRMAN
JAGESH DESAI) : All right.

SHRI S. VIDUTHALAI VIRUMBI :
Sir, the honourable Member, Mr. Pande,
has said that in the television, English
should be replaced by Hindi. We are
totally against it ...(Interruptions)...

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAYI) : 1t is his personal view
...(Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI :
Sir, the honourable Member is putting
pressure on the honourable Minister
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI JAG-
ESH” DESAI): It is for him to decide.

SHRI S. VIDUTHALAI VIRUMBI: If
at all it is to be replaced,all the Indian
languages should be given equal treat-
ment ... {Interruptions)...

SHRI V. NARAYANASAMY: Then
you want Telugu? ...(Interruptions)...

(SHRI

SHRI S. VIDUTHALAI VIRUMBI:
If at all it is to be replaced, all the Indian



Resolution re: Constituting

The question of Telecast of

253 . [29 DEC 1989] 254

a Committee to examine
languages should be given equal treat-
ment ...(Interruptions)...

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): That is what he also says.
... (Interruptions)...

SHRI S. VIDUTHALAI VIRUMBI:
He also says that all languages should be
taken into consideration." But he wants
Hindi to be given predominance. But |
say that all the Indian languages should
be given equal treatment.

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): That is all right. It is his
personal view. Yes, Mr. Malaviya.
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): That will go against
the rules | do not want to have bad
precedents.

ek 15 A2 o9 I ¥ AW ¥ @ W
W AW W o B 9 de g R
AT H o e e w2
(o)., & § ad R e aww g fn
s o T = R

Mt v v weE: AR a9
v § 6 S 7@ o ok dE | @
SR § IO W WA W s T & fF 9w
wER g wER % fauem =@ b ok
i oA & = T wEm Tmea
% @ af ¥ fF ifeR, Yea B A
¥ W M 8 A § weem —wE
s St Aoy §, 39 seFEnil A HaeE
W, R @ M )

IHH N T2 T AR FH R faam &)



257 Motion of Thanks

sk 8, v & wEE ol T vl
¥ Wy & 3o qY TR ¥ Yhed WP w9
§ woda =@ ¢ sk o sk fewrw &

oY 5 TN T = 70 9 ¥ 3w wE

W)

waway (f e ) i 18
e w € 3R T8 T W AT T
¥ 3R 3 Ty R fuffex wRa T8 I
3 A - e 7 S W Iga W g
R TR B A ¥, @ T T R@
a® A T R ad @ F s F ) s
39 frz A, N B wHa ? 6 H-en el
CRE R RUELIE ISR B
& 7% o ferrw w1 §, A W o fol
Al

R s af% 99 e sefe frn 9w g
o © i b o e o o W o
et T @ o o tm v amm oW ¥ R
sRig v & I agm wh FRERS O X,
ait wRa o0 fewn ¥ @, A sew o dw
rehwre fdel & X i da 2 ok I osEw
a9 feomed ¥ @R s gA &)

N T R A T R AR, T
agd @ ¥ ok g gt ¥ R o S
feaelt woeR o, 39% W ) oughe T
A wom B, O 9= R 99 wWien e A
o iR w D A i ¥ e
4 f Wi Wil ¥en 1 @ A} @ o
A ferad 3, I figEr R oRE, T 8

a8 ol ¥ T ¥ 9@ @l whw § sk @

T o 9wd § B dE ¥ T T W W

gitshmormwm it o

Hifiw |

T fog 1 dar  f6 T, T B I A
am ¥) ¥ g WA #oww g oand

e W AR v 3, T D A @

RO d @I
qféhmtiz A s FEARt @R & fiefi o
= R A g ok wiweR ¥ f
sfieat % fom weli & fou & TR & 9o

[29 DEC 1989]

on the President's Address 258

W T fRn A w2l o 0 o W
TR T RWE— AT ) T
a7 W e ) g T i e d R
T WO TR W s em win
TR W A, AR, I WE N
@, TR PR T Tm W @
sk w7 9 w7 W A D 9D
R ag R R e e R A m R
it R Aeigw # TRw R, S
TRt S D W R Ion =
49 %2 i A 2 N, AT T I
& w oS g A frdt T A e A
W T T Age @ S, age @ Few
W A smEeEa b @ af om D
oz met €, P € TR R a3, A
iR W ¢, AW % mem w §, B
i }, ¥ A w9 3, A Wl } IER
farn agn 3fem W, faed f g 9w
R Rd W w7 | ek e
A 3w wlt P W owN T A
iR w Al s REw T § o,
TR % v, oz ¥ s s w3 ok
IHF W Gead & WS, T & I TEE
= WM, a9 wdm | § Hod T Tw =R
g b @ o wwa § B o
=] ¢ @ o fn R R Am-dw W
T ol A 5 T @ sk B Yad
T A T A it I @ @
fF 90 s femrn wron @ T, IBAGR A
ot § A 8 e Sk @ T SR 7w e
AH w1 TEw {6 R Ty B T
e # TEr T O, o, 9 A ol
R & wa R, sod fm @ aga Isd
W1 3R Y@ T T A GHE T S o R,
I Nl | A o a8 T & g
™ A% R f S A oA Y g T T g
% @ T | @ I @ T W
g # ok wiE ) ' B FE T
o9 wheefa & s fEd W F o

aw

| Ee W fon ¥ W 35 TR AR o

j

i sk T T | oW
e R A T A TR B S
® WE W oW &) W W

Ed

g

&4



259 Motion of Thanks

(A W fw)
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SHRI GHULAM RASOOL MATTO
(Jammu and Kashmir): Mr. Vice-Chair-
man, Sir, | am on a point of order. Dr.
Bapu Kaldate is here. We all know what
will be the reply of the Minister to this
debate. Everybody has preconceived idea
of what the Minister will say. May I,
therefore, suggest to Dr. Bapu Kaldate
that if it is not decided before 4 o'clock, it
will go to the next session and ...

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): It cannot go. It is a Resol-
ution. It will lapse.

SHRI GHULAM RASOOL MATTO: It
will lapse. So, it is in his interest to curtail
the debate and ask for a Division.

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): Never in the Private
Members' Business, we will do that. Now,
Dr. Thulasi Reddy.

SHRI P. SHIV SHANKER (Gujarat):
What he meant is that he would like to
here the Minister.

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): That is why | requested
earlier. | think, the Prime Minister is
coming late. We can extend some more
time for this.

SHRI P. UPENDRA: The Constitution
(Amendment) Bill is voted upon in the Lok
Sabha. He will take a few minutes to come
here. Till that time, we can continue, and |
will react to this.

SHRI P. SHIV SHANKER: You see
how co-operative we are.

SHRI P. UPENDRA: | know.
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): Mr. Ish Dutt Yadav,

SHRI A.G. KULKARNI (Maharasht-
ra): Mr. Vice-Chairman, Sir, just three
minutes. {Interruptions)

Sir, I am grateful to Dr. Bapu Kaldate
who has brought this Resolution. Person-
ally, I am not much enamoured of tele-
vision because of our culture and herit-
age. It is true that the technology has to
be improved, but I am personally not
much enamoured. However, the Resolu-
tion which Dr. Kaldate has brought is
necessary. What is happening now? I am
not casting any aspersions on any politi-
cal party. But televising the proceedings
would, perhaps, improve the working of
the House. This is what I feel.

Sir, as you know, I am a Member of this
House right from 1966 or 1967 — I do not
remember exactly. I have seen stalwarts
sitting here and 1 have also seen the
distinguished persons who occupied the
Chair before. 1 have seen Dr. Zakir
Hussain. I have seen Mr. Jatti and others.
But I have not seen Dr. Radhakrishnan.
Just the tapping of a pencil would indicate
to the hon. Member concerned that he has
to stop his speech. But what is happening
nowadays? The Chair has to use the gravel
many times. On that day, I saw how you
were, all along, hitting the gravel and I
was afraid that, perhaps, the glass-pane
may be broken. {Interruptions). This has to
be seen by the people outside. Sir, I * have
heard the speeches made by hon. Members.
I have seen their calibre. I am not casting
any aspersions here on anybody. But the
time has come because, lung power has
become the order of the day and the brain
power has been relegated to the back, only
a person who has the lung power can carry
the day. A
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person like me, who has been operated
upon, who has undergone a bypass
surgery, cannot make any impact at all. I
think this new technology has to be
introduced in regard to the working of
both the Houses. I do not know why it is
happening, but the fact is that there is a
race between various hon. Members to
make their point clear, to make their
point heard. Or perhaps, they are using
the lung power to bring it to the notice of
their leader that they are working very
efficiently in the House. I do not wish to
cast any aspersions, but the entire
working system of this House has
deteriorated. So, with folded hands I re-
quest you, my colleagues on both the
sides of the House, that the parliamen-
tary system has to be improved. Other-
wise, our children will imbibe bad man-
ners while behaving in the House.

4.00 p.M.

THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): 1 think the whole
House appreciates your views. Yes, Mr.
Ish Dutt Yadav.
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THE VICE-CHAIRMAN (SHRI
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Members only.
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PROF. CHANDRESH P. THAKUR

(Bihar)- Thank vou, Mr. Vice-Chairman.
I shall be very brief.

There is no doubt that public opinion is
interested in what is happening within the
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Parliament. We are also interested in
reaching out to the general public and
public curiosity in what and how we are
deliberating and is also growing. Televi-
sion is one of the media for establishing
linkage between the Parliamentary pro-
ceedings on the one hand and the general
public on the other.

Now there are several problems. One
problem is, how much total telecast time is
available and what is the possibility of its
being extended still further? What are the
revenue and cost implications of that?

Having established the total telecast
time, then you run into the problem of
content balance, because in the country
the curiosity is not confined only to par-
liamentary proceedings. There is variety
of interests and priorities in these interests
differ from the national point of view from
time to time. So we will run into another
question of choice of what should be the
content balance.

Still further, we know that we want
news, views and what my friend, Dr.
Ratnakar Pandey said, ‘gyan’, i.e. know-
ledge, apart from information, something
which helps you to grow your knowledge.
UGC has a scheme which is being telecast
for the benefit of schools and subjects
interest groups in general public. | would
like that this programme should not be
compromised and out of the total telecast
time, more time and priority, by perhaps
having an additional channel, should be
given to the educational content because
political knowledge is important, but never
sufficient for any nation-building activity.
Substantive, relevant, rich exposure to
some of the things which normally people
are not able to get on their own, is very
important.

At the same time, when it comes to the
question of telecasting parliamentary pro-
ceedings, we have several aspects. One is
what we speak. The other is how we speak.
And the third is, collectively what kind of
a deliberative mechanism we are trying to
develop around this Parliament.
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[Prof. Chandresh P. Thakur] People are
interested to know whether telecasting will
bring inhibition or moderation in our
behaviour. That is a kind of double-edged
weapon. If it inhibits the free flow of
articulate behaviour, then it is not good. If it
is a deliberate posturing, then we are being
dishonest to ourselves and to the people who
are watching our behaviour. We have to ask
the question: how are we going to increase
dissemination and public awareness with
regard to the content and style of
parliamentary deliberations on the one hand
and the need for a free flow of uninhibited
expression of opinion from individuals and
groups of individuals of one political per-
suasion or the other? I am not sure if all these
aspects have been examined. As Dr. Bapu
Kaldate has said, even in the countries where
these things are being done, it is not still fully
open; it is a selective beginning. In our first
step toward selective beginning, we found
that there was need for state intervention. So
we have to ask whether the Government
intervention should be there or not. We do
not know what is their formal position. But as
those who were a part of the proceedings and
were watching what was going on, we did
discover from our family members that a part
of the proceedings was edited out.

Now those kinds of discretionary occasions
will come when it comes to focussing the
camera on one or the other aspect or giving
priority to one or the other. What is the code,
what kind of moral code are we going to
have, and who will make it in making the
choice with regard to allocation of time in
terms of sequencing of presentation or degree
of exposure? Who will be given deep
exposure, and who will be given less? Will
Mr. Upendra get a deeper exposure and I will
get no exposure and only my voice will
come? These questions will be delicate to
handle. In spirit I support the Motion. Bui I
would like to submit that any concrete steps
towards this must take into consideration ail
these aspects.

The last point, Mr. Vice-Chairman, I
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would like to say is that whatever adds to
nation-building or deepening of the
democratic polity in this country is welcome.
Parliament is the apex democratic institution.
Only to the extent this step is going to
strengthen the parliamentary institution and
improve its quality, it should be encouraged.
If there is a risk of inhibiting it or destroying
its public image, then, one has to be vary
cautious about it.

So, with these considerations, if a com-
mittee is made, then, a problem can be
examined. Media experts are not necessarily
experts on the question of what should be
telecast, how much should be telecast so far
as parliamentary proceedings are concerned.
A much onerous body of opinion must be
represented in that committee so that it is able
to apply its mind on all the ramifications
involved before making any recommenda-
tion.

Thank you very much.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Shri Ram Awadhesh Singh. He has
promised that he will not take more than
three minutes.
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image of Parliament in the eyes of the
public would not go up. It will be low-
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SHRI KAMAL MORARKA (Rajas-
than): Sir, I wish to take only two -
minutes of the House. Thank you very
much. Sir, the purpose of T.V. we were
told is three-fold, to give information,
education and entertainment. Sir, I am
unable to find in what category par-
liamentary proceedings would come. If it
is for the purpose of information, Sir, I
submit that televising the President's Ad-
dress, televising some policy statements
of the Prime Minister or the budget
speech of the Finance Minister would
suffice. If it is a question of education of
the parliamentary system, Sir, I think, It
is a case of "physician heal thyself". First
we have to improve the functioning of the
House. I have been a Member for less
than two years. Sir, in my childhood I
had come to the galleries. I had seen the
Parliament in which Jawaharlal Nehru
was sitting, Mavalankar was presiding,
Ananthasayanam Iyengar was presiding.
Sir, I am sorry to say that the Parliament
of which I am a Member is not a shade of
what I had seen from the galleries, where |
thought history was in the making. I am
part of a Parliament where there is chaos.
Now unless we improve our own
functioning, 1 do not think we should
disseminate this kind of performance to
the public because the

ered.

Sir, only the third category it can fit in
is entertainment.'Now, Sir, since T.V.
will become autonomous, if the auton-
omous T.V. feels that their viewers feel
this will be better entertainment than a
Hindi film or a Chayageet programme,
certainly they can put the proposal and
we can consider. I do not think, at the
moment, we are in a position where we
should encourage this. We should first
try to bring Parliament to the level of the
first Lok Sabha or the second Lok Sabha
and then we should talk further of
disseminating our great performance to
the people. Thank You.

SHRI P. UPENDRA: Mr. Vice-Chair-
man, Sir, at the outset I would like to
thank all the hon. Members for their
valuable suggestions not only in regard
to the suggestion or the need for televis-
ing proceedings of the Parliament but
also with regard to the general function-
ing of the media. Sir, we believe in an
open society and an open Government.
Therefore, I have no hesitation in saying
that I fully and whole-heartedly support
the spirit of the Resolution tabled by
Bapu Kaldate. In fact, when I was a
Member of the General Purposes Com-
mittee of this House, I strongly supported
the proposal for televising the proceedings
of the Parliament and because we
recognise the strength of this argument, we
have taken the initial step in getting the
President's Address televised in the
Central Hall.

This is a good beginning which has
been widely welcomed by all and for this
my Ministry was the Ministry which initi-
ated the proposal but decision ultimately
lay with the Presiding Officers of the
two Houses under whose control the
Parliament is. It does not, in fact, fail in
my
jurisdiction to decide whether the pro-
ceedings should be televised or not and I
am grateful to the Chairman of Rajya
Sabha and the Speaker of Lok Sabha as
well as the hon. President, who readily
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a Committee to examine agreed to the
proposal and gave the permission for
telecasting the proceedings. As I said, it was a
beginning.

As regards televising the full proceedings
of both Houses of Parliament, there are
precedents and examples of various countries
where the proceedings are televised fully or
partly—somewhere the whole proceedings,
somewhere the substance, the summary.
Now, while I welcome the proposal, I would
like to place some of the problems and the
issues involved because ultimately the
General Purposes Committee of both Houses,
they will have to take a decision in this
matter. I would like to point out certain
problems inherent in this proposal. One is,
unlike in many countries, we have one
National Channel on the Television, only one
and four Second Channels in four
metropolitan cities. The first question will
arise, what time you will prescribe for these
proceedings, how much time and what
programmes will be cut to accommodate the
Parliamentary proceedings? That will be the
immediate problem until we have a Second
National Channel.

And as the hon. Members have suggested,
there is a programme going on now in
Parliament, both in Radio and Television.
There was a suggestion that instead of the
narration, you can increase the time and make
it visual. But there also the problem arises
how to summarise, whom to show, whom not
to show and who will decide that and
everyday privileges motions will be coming?
Who will decide these matters, that problem
also is there? Even if you agree for televising
the proceedings, it is ultimately the
Parliament Secretariat which has to take
responsibility for all this-what to telecast,
what not to telecast and my Ministry can only
provide the equipment, the staff and the
technical experts and all that. But ultimately
somebody in the Parliament and the
Parliament Secretariat, under the control of
the Presiding Officers, have to guide what
should be taken and what should not be taken
and I do not know whether the Presiding
Officers in the Par-
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Parliament proceedings
liament are right now in a position to give
such draft. That is also another point which
has to be considered. (Interruptions). I am
part of this. I will lend my support but I am
not the decision-taker. As regards the cost,
the entire cost has to be borne by the
Parliament. Therefore, Parliament should
also express its willingness to do that. I am
giving the practical difficulties and the
problems involved. Initially, I have said, |
am in favour of that and the resolution says
that a Committee be appointed with the
Members of Parliament, media experts etc.
etc. I do not think any separate Committee is
necessary with outsiders to decide a matter
relating to Parliament. We have a number of
Committees. We have the General Purposes
Committee which is meant for this very
purpose. Therefore, I would place the views
of the hon. Members in the next meeting of
the General Purposes Committee and I
strongly plead for televising the proceedings
and I will convey the sentiments of the hon.
Members. Sir, there was a suggestion also
that in the interrugnum, until we take a final
decision we can take another step towards
the Budget or major policy statements of the
Government or, as yesterday some Members
mentioned, important speeches of the leaders
of the Opposition. Some of them can be
televised. Right now, I cannot commit, Sir.
But they are good suggestions. Surely I will
consider them and in consultation with the
Presiding Officers, we will take the next
steps.

Sir, Mr. Ratnakar Pandey raised a number
of issues relating to the other aspects of my
Ministry. I will reply to them a little later.
Before that, I would like to clarify one point.
That is in regard to the alleged blacking out
of the incident in the Central Hall on the 20th
December during the President's Address. 1
categorically deny that any orders were
issued from my Ministry to black out any
proceedings. (Interruptions) The days of
ministerial orders are gone. We are not
giving any orders to the media on any
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a Committee to examine [Shri P. Upendra]
subject ...(Interruptions)... on current affairs,
on news or on anything. If the hon. Members
have got any doubt—the same staff are
working in the Doordarshan and Radio—they
can verify whether the Minister or anybody
from the ministerial side or the Prime
Minister's office has ever telephoned to black
out or include any item ...(Interruptions).

SHRI N.K.P. SALVE (Maharashtra): Mr.
Minister, will you yield for half a minute? If
that is really so, do you think it was
dereliction of duty on the part of the
television cameramen not to faithfully record
the proceedings? That is question No. 1.
Question No. 2 is: If it was dereliction of
duty on their part, will you promise the
House to take action against them?

SHRI P. UPENDRA: Sir, when the
decision was taken, Doordarshan staff were
asked to contact the Secretary-General of the
Lok Sabha who was organising the function,
to take his advise how it should be done. I do
not know what the Secretary-General had
ordered. I have no authority to question his
order also. (Interruptions).

SHRI GHULAM RASOOL MATTO: You
just mentioned that you have absolutely no
control on the media. (Interruptions).

SHRI P. UPENDRA: No. (Interruptions) .

SHRI GHULAM RASOOL MATTO:
Yesterday, the deader of the Opposition
spoke for two and a half hours. Do you know
how much time the radio and the television
gave in covering the whole proceedings? Not
even one minute. (Interruptions) .

SHRI N.K.P. SALVE: Mr. Vice-
Chairman, I will expect the courtesy of a
reply directly. Don't skirt the subject. You
don't want to tell us that the Secretary-
General, cither of the Lok Sabha or of the
Rajya Sabha, will have the authority to tell
them what to photograph and what not to
photograph.

Parliament proceedings

SHRI P. UPENDRA: Sir, it was a live
telecast. Nobody could anticipate Mr. Ram
Awadhesh Singh would get up and say
something. Therefore, no advance orders
could be given in this respect. How could we
know that he would get up and
...(Interruptions).

SHRI P. SHIV SHANKER: If he
speaks for quite a considerable time?

SHRI N.K.P. SALVE: Will you haul them
up for dereliction of duty? (Interruptions).
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SHRI MAKHAN LAL FOTEDAR (Uttar
Pradesh): Upendraji, when you were in the
process of decision-making, if you were told
that there were good people like Mr. Ram
Awadhesh Singh and they were-likely to
raise this question, what would be your
attitude? 1 am just asking this question
because I have witnessed him in the House.

SHRI P. UPENDRA: Sir, I always hold
hon. Members in high respect. I could never
anticipate that they would raise such issues
and I could not expect that certain Members
would behave in a certain manner and give
instructions. (Interruptions).

SHRI MAKHAN LAL FOTEDAR: The
question is very simple. Mr. Ram Awadhesh
Singh raises some question in the presence of
the President of India. It was the President's
Address. What was the difficulty with the
Government or the Information and
Broadcasting Ministry in projecting that thing
before the people, because he represented the
wishes of the people at that time?... (In-
terruptions) ...

SHRI P. UPENDRA: I will explain it; I
will explain it ..(Interruptions)... T will
explain it fully ...(Interruptions)...
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SHRI V. NARAYANASAMY: Sir, I will
not agree with Upendraji's statement that
nobody anticipated that. I say this because for
three minutes Mr. Ram Awadhesh Singh was
speaking and he was standing and the
President was keeping silent. The TV man
was directing the camera towards the
President only and it" was not directed

towards Mr. Ram Awadhesh Singh
...(Interruptions)... So, Upendraji cannot
escape by saying that
nobody

anticipated that ...(Interruptions).

A
SHRI KAPIL VERMA (Uttar Pradesh):

Sir, I want the Minister to look into this thing
...(Interruptions)...

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Not everybody, Mr. Verma. Mr.
Fotedar has put a question and he is
answering. He is replying to that question
and not everybody can get up and put
questions now.

SHRI KAPIL VERMA: Sir, they always
complained ...(Interruptions)...

SHRI P. UPENDRA: No, Sir. I am not
yielding ...(Interruptions)... I am not
yielding.

SHRI KAPIL VERMA: Sir, I want the
Minister to look into this question because
they always complained against us and now
they are twisting the news about the
Congress ...(Interruptions)...

SHRI SATYA PRAKASH
MALAVIYA: Congress(I)! ...(Interrup-
tions)...

SHRI P. UPENDRA: Sir, I did not
anticipate any such incident. But if the
honourable Memebrs, if any of the hon-
ourable Members, knew in advance, then it is
for them to explain how they knew about it in
advance. But there was no such order
...(Interruptions)... Please let me complete.

SHRI V. GOPALSAMY (Tamil
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Fotedar, now you cannot give orders to
AIR and Doordarshan ... (Interruptions)...

SHRI P. UPENDRA: Moreover, Sir, at
that time ...(Interruptions)... Please let me
complete ...(Interruptions)... Let me
complete first and then you can ask
...(Interruptions)... Please sit down ...(In-
terruptions)...

THE VICE-CHAIRMAN (SHRI JAGESH
DESALI): All of you, please sit down. Let him
reply first ...(Interruptions)... All of you,
please sit down.

SHRI P. UPENDRA: I was told that the
agenda for that day was the President's
Address only and, therefore, the cameras
were directed towards the President and the
podium ...(Interruptions)...

SHRI MAKHAN LAL FOTEDAR: Mr.
Vice-Chairman, Sir, ...(Interruptions) ...

SHRI P. UPENDRA: No, I am not
yielding. I am not yielding at all. Let me
complete ...(Interruptions)... You cannot
break every sentence like this. Please sit
down ...(Interruptions)... Please let me
complete. Otherwise, I won't reply. Please let
me complete. You can ask later
...(Interruptions)...

SHRI MAKHAN LAL FOTEDAR: I
would not mention the name of that person
...(Interruptions)...

SHRI SATYA PRAKASH
MALAVIYA: You must know the con-
ventions and rules of this House ...(In- .
terruptions)...

SHRI MAKHAN LAL FOTEDAR: 1
know the rules. Please shut up ..(//!-
terruptions)... You shut up ...(Interrup-
tions)...

SHRI P. UPENDRA: Sir, what is this?
...(Interruptions)... Let us not waste the time
of the House now.

Sir, the agenda for tha' ay was the
President's Address and it was, covered. That
is all I can say. Also, this One thing which
we will have to bear in mind
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a Committee to examine
[Shri P. Upendra]

when we decide about telecasting the
proceedings: what we allow. In this con-
nection, I would read what the Speaker of the
House of Commons of Canada has said about
telecasting, about how telecasting is done
there. I am not suggesting anything. I am just
quoting:—

"Telecasting of proceedings is done
under fairly strictly controlled conditions
and indecorous behaviour are allowed to
be covered by the camera."

This is in Canada. I quote further:

"The House has absolute control over
the recordings through the Chair and the
cameras can focus only on the Chair and
the members recognised by the Chair.
Some members felt that the parliamentary
proceedings are deprived of the drama
that make them exciting and should be av-
ailable to the public. Others were more
conservative and felt that there should
further,' liberalisation."

This is what the Canadian Parliament has
derided. Therefore, it is for the honourable
Members to decide. I am not suggesting
anything.

SHRIMATI MARGARET ALVA
(Karnataka): Why do you go by the
Canadian example?

SHRI VISHVIIT P. SINGH
(Maharashtra): Sir, where is he quoting
from?

SHRI P. UPENDRA: This is from the
remarks of the Speaker of the House of
Commons of Canada.

SHRI VISHVIJIT P. SINGH: Where are
you quoting from?
SHRI P. UPENDRA: From the "Hindu".

SHRI VISHVJIT p. SINGH: Of what
daft?

SHRI P. UPENDRA: This is from the
"Hindu", dated 21st December.

SHRI HANSRAJ BHARDWAIJ: We are
not bound by the conventions of

Parliament proceedings other
Parliaments, of the House of Commons of
Canada.

SHRI P. UPENDRA: I never said that we
are bound by it.

SHRI HANSRAJ BHARDWAIJ (Madhya
Pradesh): We are not bound by the
conventions of other Houses. You must
know that. Even in respect of the House of
Commons, Mr. Upendra, we are bound by all
our conventions. That you must know. As a
Minister don't quote. Your TV is behaving
much worse than.. .(Interruptions)

SHRI P. UPENDRA: Since we are having
a discussion on the desirability of telecasting,
I am posing certain things which arc already
existing in other countries. You must keep all
these things in mind.

Shri Kamal Morarka and Shri Hari Singh
raised the question whether televising the
proceedings will improve the quality of the
proceedings or not. Here also I am reading
from the same.

"On the question of whether
opportunity to be televised had changed
the conduct of the members for the better
or for the worse, opinion was divided.
Some felt that members had become more
conscious of television cameras and this
affected not only their dress but their be-
haviour too. Such changes have not
always been for the better. Members
tended to grandstand and modified their
approach for effect and away from real
problems and issues. There was a
tendency to speak to constituents and not
to the House. Secondly, television had not
improved the quality of the speeches in
Parliament. However, Television is re-
garded as a education for the people and
the country even though Parliament as
such has lost some of its. prestige."

Therefore, Sir, these arc the issues in-
volved. I hope that Parliament will take a
correct decision, keeping all things in view.
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SHRIMATI MARGARET ALVA: Are
you aware that in the House of Commons
they are having a beauty parlour attached to
it?

SHRI P. UPENDRA: We will have it here
for you also. (Interruptions) I don't think you
need a parlour. You are beati-ful even
without a parlour. (Interruptions)
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SHRI P. UPENDRA: Sir, though it is not
directly linked with the Resolution today, Mr.
Ratnakar Pandey raised one or two issues about
autonomy of the ' media. And I would react to
that also, becasuc today I introduced the Bill in
the Lok Sabha. Hon. Members must have seen
the copies. Mr. Pandey said that the automony
should be genuine. He also said that the
Congress Party too wanted autonomy. If they
wanted it, I do not know who prevented them
from giving it.
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SHRI P. UPENDRA: Sir, the first act of
this Government was to restore the
credibility of the official media which has
suffered very badly during the past five
years. (Interruptions)

SHRI KAMAL MORARKA: To establish
the credibility of any media we cannot
destroy the credibility of Parliament.
(Interruptions)

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): That will be done today and the
whole agenda will be finished today.
(Interruptions)

SHRI P. UPENDRA: I can assure
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Subramanian Swamy that we will take up
every item on the agenda whatever may be
the time. We have arranged for dinner for all
the hon. Members. Therefore, whatever time
they want to spend on all the items, they can
do so. We will finish the agenda today.

SHRI SUBRAMANIAN SWAMY (Uttar
Pradesh): The papers have not been
circulated. So, we have to argue without
reading the papers.

SHRI K.V. THANGKABALU (Tamil
Nadu): Yesterday there was no food for the
press and the staff people.

SHRI P. UPENDRA: It has been arranged
for the staff also.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): It will be done. It will be done for
all the staff.

SHRI P. UPENDRA: Sir, Dr. Pandey
wanted to know whether there would be
accountability for the news items or whether
it would be left to the bureaucrats. When Dr.
Pandey gets the copy if he has not already
got it, he can take the trouble of reading it. A
lot of provisions have been put there in order
to make the Corporation accountable to the
Parliament and the people of India. The
Annual Report of the Corporation will be put
before each House of Parliament and it will
be discussed in the Parliament. More than
that, the set-up, the Governing Body will not
be packed with bureaucrats. It will contain
eminent pub-licmen. In addition, we arc
providing for a Broadcasting Council as a
watchdog, as a conscience keeper, of the
Corporation which will go into the
complaints regarding biased working or
whether the Corporation is functioning
according to the objectives for which it has
been formed. Therefore, that Broadcasting
Council also will be given some statutory
powers The Corporation will be bound to
accept the advice. If the Corporation does not
accept the advice, they have to record in
writing why they arc not accepting the
Council's opinion. The re-
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a Committee to examine port of the
Broadcasting Council will also be attached to
the Annual Report of the Corporation and it
will come before the Parliament.

SHRI N.K.P. SALVE: Sir, he is talking on
the Bill. May I ask a very very important
question? You want real and genuine
autonomy to be brought about. That is one of
the objectives of the Bill. We arc with you on
the question of autonomy. But it should not
be hogwashed. Clause 4 of the Bill provides
that the superintendence and management of
all the affairs of Akashvani and Doordarshan
would be in the hands of the Board of
Governors and the Chairman of the Board of
Governors. The appointment of the Board of
Governors is in the hands of a committee of
three, the President, the Vice-President and
solitary one Chairman of the Press Council.
Are you sure that this kind of an appointment
will be free from Government influence?
Secondly, Clause 16 provides for investments
into this Corporation by way of equity, by
way of grant and by way of loan. That means
that there is no financial independence. Since
the appointment of the Board of Governors is
in your hands and since there is no financial
independence, where is the autonomy?

SHRI P. UPENDRA: Sir, it is very
unfortunate that Mr. Salve has not under-
stood.

SHRI CHATURANAN MISHRA (Bihar):
Should we discuss the Bill before it has been
introduced in the House?

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): The Minister is reacting to it.

SHRI P. UPENDRA: I won't be going into
many details. Since he has raised that point, I
am answering. The Selection Committee will
consist of the Chairman of the Rajya Sabha
or the Vice-President of India who Las been
elected by both the houses of Parliament. He
will represent the Parliament of India
because this Corporation will be accountable
to the
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We wanted a jurist who is also dealing with
such complaints. Another person is the
Chairman of the Press Council who is also a
distinguished Supreme Court Judge. There is
only one nominee of the President of India.
This is the Selection Committee. You will
have ample opportunity to discuss it. I will
also discuss with you separately. But this is the
procedure which is being adopted for this
corporation only. But in the case of the Chief
Justice of India, in the case of the Comptroller
and Auditor-General, in the case of the Lok
Ayukta, in the case of all the other
constitutional entities, there is no such
procedure of an independent selection. They
have been selected by the Government, and the
President is appointing them. When they can
act independently in spite of being appointed
through the Government, .cannot you trust this
body to select good people for that? Therefore,
I think, adequate safeguards are being
provided there. I hope this will be satisfactory
to the people.

SHRI N.K.P. SALVE: If you want smooth
passage, kindly discuss with us.

SHRI P. UPENDRA: Sir, Vikalji men-
tioned..
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SHRI P. UPENDRA: Sir, Vikalji has given
a good suggestion about the Youth Parliament.
And my Ministry is organising regularly the
Youth Parliament. We will continue that not
only at the college level, but we will also have
it at the University level. We have decided
that. And these teams are also being telecast
on the Doordarshan also, and wc will give all
encouragement to them. Mar-garetji knows all
these things. And we will continue this
arrangement so that our youth...

SHRIMATI MARGARET ALVA: 1 hope
enough women will be there in the
Committee.

SHRI P. UPENDRA: We will keep it in
view. How can we ignore women? Sir,
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a Committee to examine I think, I haw
satisfied all the doubts expressed by the hon.
Members.

Sir, there is only one last thing, and Panditji
has commented about the projection of the
Prime Ministers and the Ministers. You have
seen how less the present Prime Minister is
seen on the TV. And you need not say. The
people of India know by contrast.
(Interruptions)

SHRI V. GOPALSAMY: Now the people
are relieved very much.
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SHRI P. UPENDRA: I am coming to that. I
do not claim for my own publicity. I told them
specifically. But I don't have such a beautiful
face to be projected everyday. 1 do not
clamour for that. But as a Minister
...(Interruptions) But as a Minister handling
the Ministry, probably in the beginning they
will show for a few days. That also we will
curtail so that people will recognise this
Minister handling this Ministry. You tolerate
for a few days. I don't think it will be
continued. (Interruptions). Therefore, I can
assure the hon. Members that we will try to
make the media function objectively, in-
dependently and in the interest of the nation
and not in the interest of any party or any
group of persons. And about this Resolution,
as | mentioned earlier, I don't think there is
any necessity to appoint a separate Committee
for this purpose involving out siders in this.
We have the expertise, and many hon. Mem-
bers know this subject also. I think, this
General Purpose Committee is competent to
take a decision on this matter. Therefore, I
would request the hon. Member to withdraw
the Resolution and leave it to the General
Purposes  Committee to  decide the
matter...(Interruptions).

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI):: Dr. Bapu Kaldate to reply.
(Interruptions) This is a Private Member's
Resolution. The Government has given its
reaction. Nothing else can be taken up now.
Yes, Dr. Bapu Kaldate, you reply now. If you
want to withdraw,
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withdraw. You can say something.

SHRI SUBRAMANIAN SWAMY: Sir, at
50'clock, there is another item on the
Agenda.

SHRI M.M. JACOB (Kerala): Sir, I want
to make a submission.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Just wait. He has a right to reply.
After the Information Minister let us hear
him what he wants to say in his right to
reply.

SHRI M.M. JACOB: Sir, the Leader of the
House promised us that the Prime Minister
will come here at 4 O'clock and continue his
reply and we are waiting to see and hear him.
I ask for a direction from the Chair. We are
in the dark what is actually happening. We
are in the dark. We want to know where is
the Prime Minister. (Interruptions). Where is
the Prime Minister? We want to know what
has happened to the Prime Minister.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): 1 am informed by the Secretary-
General that he is in the Lok Sabha and he is
speaking there. (Interrup-tions).

AN HON. MEMBER: It is already 5
O'clock ...

THE VICE-CHAIRMAN (SHRI JAG ESH
DESAI): It is not yet 5 O'clock The Private
Member's business is up to5 O'clock
We shall see.

SHRI P. UPENDRA: Sir, yesterday the
Leader of the Opposition demanded certain
documents to be placed on the Table of the
Lok Sabha. Now the Prime Minister is
placing those documents there. Here also
those documents will be placed on the Table
so that it will help the Members to participate
in the debate. He will be coming shortly.

THE VICE-CHAIRMAN (SHRI JAGESH
DESAI): Yes, Dr. Bapu Kaldate.
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The Resolution was, by leave, with-

drawn.
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THE VICE-CHAIRMAN (SHRI
JAGESH DESAI): You cannot ask him,
please.
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RESOLUTION RE. INDIA'S NUC-
LEAR PROGRAMME
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on the President's Address
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SHRI SUBRAMANIAN SWAMY
(Uttar Pradesh): Sir, it is already 5
O'clock

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): No, one minute is still
there.
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THE VICE-CHAIRMAN (SHRI JAG-
ESH DESAI): Mr. Irshadbaig, the time
is over. It is already 5.00 P.M.

SHRI MIRZA IRSHADBAIG: Will it
be continued?

5.00 PM.

THE VICE-CHAIRMAN (SHRI JAG-
ESH DESALI): No.

Now, the Prime Minister was to con-
tinue his reply on the Motion of Thanks.
He is busy in the other House. Therefor,
I adjourn the House lor fifteen minutes.

The House then adjourned at five of
the clock.

The House reassembled at seventeen
minutes past five of the clock, Mr. Chair-
man in the Chair.

MOTION OF THANKS ON THE
PRESIDENT'S ADDRESS—Contd.

MR- CHAIRMAN: Yes,
Minister.

SHRI SUBRAMANIAN SWAMY:
Sir, I have a point of order. I want a
clarification. The List of Business says
that at 5.00 P.M. we wiil take up a dis-
cussion on Bofors. That has to be taken
up now. [ want to know whether again
the discussion on Bofors is being sup-
pressed.

Prime





